CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH

Circuit Sitting 3 BILASPUR

Qriginal Application No.67/1999
Bilaspur, this the 8th day of December, 2003

Hon'ble Shri M. P.Singh, Vice Chairman

Hon'ble Shri G., Shantmappa, Judicial Member

D.P.Seengal

s/o lAate Lkeh Ram Seengal
Ex-Minager

Bhilai Steel Plant

Steel authority of India Limited
r/o hA/6 Saket Colony

Katulbod.
Bhilai - 490 002
Teg. & Distt. Durg (MP), ess Applicant

(By advocate; None)

l.

Versus

Union of India through
Secretary
Ministry of Personnel, #ublic
Grievances and Pensions
(Department of Pension and Pensioners Wel fare)
New Delhi.

The Director General of Works
Govt. of India

Central rublic Works Department
Nirman shawan

Yew Delhi - 110 011.

Steel Authority of India Limited

through Managing Director

Bhilai Steel Plant

Ispat Bhawan

Bhilai Nagar, Tah, & Dist. Durg(MP). .. Respondents

(By advocate; None)

QR DER (Gral)

By G, Shenthappa, Judicial Members;

None appeared for both the parties, Since

this matter pertains to the yesr 1999, we proceed to

dispose of the Od, in terms of Rules 15 and 15 of the

Central administrative Tribunal (rProcedure) Rules, 1987.
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2. The said Oa is filed seeking relief for a
direction to the respondents to release the

pensionary benefits of the applicant.

3. The facts of the case, in brief, are thdat the

applicant was appointed as Sectional Officer in the

services of Respondent No.Z2 vide order dated 17.9.1947.

Subseguently, his services were taken under the

4th Respondent. The service parti/c.iiyl"lra’rs of the agpiicant

are mentioned in.Para 5.2 of the Oh. The applicant
service

has annexed a/fcertificate at Annexure A2 which was

issued by the Managing Directox*wherein it has been

mentioned that the applicant was in employment from

30.1.1959 to 30.9.1983 and he superannuated from service

on 300901983 ]

4, The case of the applicant is that the applicant
is asking only for pensionary benefits, i.e., pro-rata
pension. Unless the service particulars of

the applicant worked under Respondent No.2 sa_’%

not decided, the 3rd Respondent cannot consider

the case of the applicant for pro-rata pension.

The applicant has mide number of representations.
/%gxnm A communication issued by Respondent No,2
vide dated 11.8.1999 to Respondent No.3 to consider

the request and sent necessary information/documents to

facilitate to examine the request of the applicant.

Oe The grievance of the applicant is pending
under the respondents, the applicant has approached

this Tribunal for necessary relief as prayed in t he Oa,
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Te Since the grieveance of the applicant is
pending, the reliefs as prayed in this JA cannot be

granted.

8. In view 0f the above position, ends of justice
would pbe met, if the present OA is disposed of
withjdi.rection to the applicant to subinit a

detailezl representation to the respondents No.2 and 3
along with the necessary documents produced in this
Qh  and also facts ment ioned in the Os within one
month from tne date of receipt of @ copy of this
order. Thereafter, the respondents are directed

to consider the representation to be filed by the
applicant and pass a reasoned and speaking order
within two months from the date of receipt of

copy of the representation from the applicant,

We order accordingly.

9. The On is accordingly disposed of in terms

of the above directions. No order as to costs.
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